IN THE CENTRAL AIMINISTRATIVE TRIBUNAL
CU TTACK BENCH3;CU TTACK.

ORIGINAL APPLICATION NO., 13 OF 1994,
CUTTACK, This the 8th day of March, 2000,

POSTAL PRINTING PRESS EMPLQY EES!
UNION, o Applicantg.
-VersusS

UNION OF INDIA & OTHERS. : o Responden ts,

FOR INS TRUCTIONS

1. whether it be referred to the reporters or not? \(%

2. whether it be circulated to all the Benches of the
Central Agministrative Tribunal or notp
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CEV TRAL ADMINISTRATIVE TRIBUNAL -
' QU TTACK BENCH3;QU TTAKK,

0.A. NO, 13 OF 1994,
Ccuttack, this the 8 th day of mMarch, 2000,

CORAM 3

THE HONOURABLE MR, SOMNATH SOM, VICE-CHAIRMAN
AND '
’]IIE HONQURABLE . MR. G, NARASIMHAM, MEMB ER (.JUDL )

Postal printing Press pmployees'

Union at Chandaka Industrial

Integrated Complex,Mancheswar,

Bhubaneswar-10 represented through

its General secrptary,bhrl Maj oj Kumax

Patnaik. ces PP Applicant,

By legal practitioner; M/s.S.K.Patnaik, P, Pradhan, Advocate.
- VESe =

. Union of India represented through its
Secretary, Govt, of India,pDepartment of
Posts,Dak 3hawan,Sansad Marg, Ashok-a
Road,New Delhi-1,

2 Director General,Deptt. of Posts,
Dak Bhawan, Ashok a Road, New Delhi-l,

3. Chief pPpostmaster General,Qrissa Circle,
orissa,Bhubaneswar-l.

4, Selection Conmi ttee for recruitment of
Gr.D and Gr.C posts of postal Printing
Press represented through its Chairman -
Manager,Postal Printing Press,Chandaka Industrial
Intigrated Compl ex,Mancheswar,Bhubaneswar-lO
pDist,khurda,

¢ Respondents,

By legal practitioner ; Mr.J.K.Nagfak,AdditiOnal Standing Counsel,
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MR, SOMNATH SOM, VICE-CHAI RMAN$

In this Original Application under section 19 of the
administrative Tribunals Act,1985, the applicant representing
Postal Printing Press 'Bmployees' Unim have prayed for a
directim to the Respmdents to cancel the process of selectim
to fillup the post as per the Advertisement at Annexure-8.

The second prayer is for a directian to the Respomdents to
fillup the present and futire vacancies only by way of

promoting the persons at Annexure-l,

2e Respdents in their counter have opposed the prayerx

of applicant.

I For the purpose of considering this Original Applicatim

it is not necessary to go into too many facts of this case,

4, The case of applicant is that some of the Gr, DPersonnel
in the Postal Printing Press are substantively holding the
post of labourers and Machine Attendant .Some of the Gr.D
pprscs are working cn officiating pramotion to the higher post
of Machine Asst. and Machine Attendant for years.It is stated
that as per recruitment rules 50% of the 'pOStS of Machine
At{-s'.ndant,Bindary Asst, and Asst.MeChanic are to be filled up
by promotion and 50% by direct recmimmtn\ggpllcants have
stated that while 50% promotional quota have bee? filled up

the Departmental Authorities have gone in for gge(»r{lwAdxiertlsemem
at annexure-8 for filling up of all the posts of Machine
Attendant,Bindary Assistant, Asst.Mec}hanic.In the context of the

above facts, applicants have come up with the prayers referred

to earlier.
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5. Respondents in their counter have admitted that as per
Recruitment Rules, 50% of the poéts of Machine Assisfcan;:,
Bindary Asst. and Asst.Mechanic are to be filled up by
promotim.It is stated that the base level from which
promotion is to be made is the post of Labourer, Respondents

C
have stated that%gc had met on 30.7,1993 to fillup 50%

]
cﬁf the vacancies ir\x\ ge above posts by way of promotion, Feeder
posts are the post of Labourers and if promotional posts are
filled up fhe labaurers post will becane vacant.'Resporxients
have stated that the press can not run with the shortage of
labourers and that is why they havé not given effect to the

pramotion till the post of Labaurers are filled up .

6. wWe have heard M,,S.K.Pa8tnaik,ld.,counsel for the
applicant and Mr.J.K.Nayak,learned addl.standing caunsel -

appearing for the Respondents and have also perused the

records,

Tu Prayer of applicant is to fillup 100% of the aocove

posts by way of promotion, This prayer is ooviausly without

any merit because as per the averments made by the appl'icant,
according to the recruitment rules 50%1_:\‘;0y promotion and 50%

by direct recruitment:.As the applicants have issued advt, at
Annexure-8 to fillup the direct recruitment post,prayer of
applicant not to fillup the post by way of direct recruitment
in pursuance of Annexure-8 is ooviausly without any merit and
the same is rejected.oOther aspect of the matéer is according to
the averments oOf the Respmdents at Para-8 of the Counter,DPC

met for filling up of the promotional psts an 30,7,1993 but

actually promotian has not peen given.Respandents have stated

in thelr cainter that as by giving pramoti o .
: Ot of
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will fall vacant and as the press can not run with the
shortage of labourers, they have not given effect to the
promotion till the post of lébourers are filled up,It is
stated by the ld,addl.St.Counsel that in the meantime

the‘ post of Laoourers have been filled up, There is,
thex:éfore, no further impediment for giving effect to

the promotion to the post mentimed above, as per the
recommendation of the DPC held an 30, 7.1993,It is submitted
by learned Addl.Standing Coansel théthe has no information
i1f in the meantime promotions have been given in respmse
to the recommendation of the meeting of the DPC held m

30, 7.,1993,In view of this,we direct the Respondenté that

in case promotions have not been given inpursuance of the
recommendations of the DPC held o 30,7,1993 then such
promotion should be given follawing the above recommendati an
within a periad of 90 days fxfom the date of receipt of a copy
of this order,It is submitted by learned counsel for the
petitimer that because of the delay in giving effect to the
promotional order, applicants will loose their seniority
visa-vis the direct recruits, In this case there is no
material before us that' direct recruits haw actually been
appointed in pursuance of the advertisement at Annexure-8

to the post against which applicants are claiming promotioi
under the promotional quota.In any case, seniority oetween
the two groups in case both have beem appointed, has to be
decided strictly in accordance with the rules and no specific

orders in this regard is necessary.
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8. In the result, the Original application is disposed of

=D

with theobservatioms and directions made above,NO COsts.

. !1 {‘(A/ ’
tot ke N oy oy
(G. NARASIMHAM) (sommm;; oo

MBMBER(JUDICIAL) VICE-CHATRIAN

KNM/CM,




